
FORM B 

PUBUC ANNOUNCEMENT 

(Regulation 12 of the Insovency and Bankruptry Board of India (liquidation Process) 

Regulations, 2016) 

FOR THE ATrENTION OF THE STAKEHODERS OF OXKORD FACLTES MANAGEMENT 
DETAILS 

OXFORD FACHITIES MANAGEMENT 
4 May, 2010 

Companies Act, 1956/ Registrar of Companies, 

West Benga 

SI. No. PARTICULARS 
Name of corporate debtor 

Date of incorporationof corporate debtor 
Authority under which corporate debtor is incorporated 

/registered 
Corporate ldentity No./ Limited Liability ldentificatian No. 

of corporate debtor 
Address of the registered office and principal office (if any) 

of corporate debtor 
Date of dosure of Insolvency Resolution Process 
Liquidation commencement date of corporate debtor 

1 

CIN U70102WB2010NPL146580 

Registered Office- 136, Jessore Road, Kolkata, 

West Bengal-700055 
30th December, 2022 
Date of Order: 30 December, 2022 6 

Name Sneh Maheswari 

Registration No. 
IBBI/IPA-O01/IP-PO1751/2019-2020/12691 

AFA No: AA1/12691/02/061123/104730 

AFA Validity: 6.11.2023 

Name and registration number of the insolvency 
professional acting as liquidator 3. 

Address 9N, Block A, New Alipore, Kolkata- 

Address and e-mail of the liquidator, as registered with the 
700053 

9 Email-sneh.maheswari@gmail.com 

Address-9N, Block A, New Alipore, Kolkata- 

700053 

Board 

Address and e-mail to be used for correspondence with the 

liquidator 10 Email-irp.ofm@gmail.com 

| 29 January, 2023 | Last date for submission of claims 11. 
Notice is hereby given that the National Company Law Tribunal, Kolkata Bench, Kolkata has ordered the 

commencement of liquidation of the Oxford Facilities Management on 30 December, 2022. 

The stakeholders of Oxford Facilities Management are hereby called upon to submit their 

daims with proof on or before 29h January, 2023 to the liquidator at the address mentioned against item Na.10. 

The financial creditors shall submit their daims with proof by electronic means only. All other 

creditors may submit the daims with the proof in person, by post or by electronic means. 

Submission of false or misleading proof of claims shall attract penalties. 

In case a stakeholder does not submit its claims during the liquidation process, the daims submitted by such a 

stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India 

(insolvency Resolution Process for Corporate Persons) Regufations, 2016, shall be deemed to be submitted under 

section 38 heh Mahesua 
Name and sighature of liquidator: Sneh Maheswari 

Registration No.: 1BBI/PA- 001/1P-P01751/2019-2020/12691 

AFA valid till 6.11.2023 

Date and place: 2nd January, 2023 at Kolkata 
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